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CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BE!CH AT NAINI'nL 

l!tii!NITAL · this the 22nd dal of >pril. 2003. 

original Application ~. 826 of 1998 • 
• 

HON' BLE ?1AJ.GEN.K.K.SRIVASTAVA. MEMBER-I(. 

H01'11 BL E MRS. l-IEERA CHHIBB ER• 11Et4BER-J. 

1. Shri J . s .sali s /o Late Shri B.S.Bali r/o 

21. Spl.wing.prem I-1agar . DAV Inter College Road• Debra nun. 

2. shri s . r .Dabr a l s/o Late Shri R.P.Dabral r/o 4/Sa. 

Hospital Road. ViKas 1-Jagar • Dehra oun • . 
3. Shri H.C.purohit s / o La te Shri F.c.purohit r/o 

49, panditwari, nenra nun. 

• ••••• Applicants. 

counsel for the applicants: - Sri K.C.Sinha. 

VER SO~ 

1. union of India r epresented through 

'!he secretary to the Gover nment of India, 

t.Unistry of Defence. 

DHO p.o. New Delhi. 110 011. 

2. 'ttle Chief of A:crny Staff. 

ArmY Headquarters. 

D-IQ p.o. New Delhi - 110 0011. 

3. '!he commandant. 

India~ . .U.litary Academy. 

oehra nun. 

• ••••••• Respondents. 

counsel for the Respondents:- Km.s.srivastava. 

ORDER 

:-!RS. MEERA CHHIBBER, MEMBER(J) 

'!'his O.A. has been filed by three persons claiming 

the following relief(s): 

(i) Nl order or direction to the respondents to revise 
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{2) 

the pay-scales of Asstt. Artist (Artist Gr.II in 
D1A) from 330-480 to ~.425-700 w.e.f. 13.5.1982 and 
subsequently to Rs.1400-2300/4500-7000 ,.,.e.£.1.l.l!J86 
and 1.1 .96 respectively. 

(ii) An order or direction to the respondents to revise 
the pay-scale of Artist (Artist Gde. t in I~-1.A) from 
330-560 to R.s.bS0-900 't-r. e .£. 13.5.1982 and subsequently 
to ~.1 600-2660/-/5000-8000 w.c.f. 1.1.1986/1.1.1996 
respectively. 

{iii) An oraer or direction to the ~espondents to pay 
to the applicants arrears as a result of reiiefs (i) 
und {ii) above within a r easonable period to b e fixed 
by this Hon•ble Tribnal. 

(iv) -------. 

(V ) ... ------- • •• 

The short grievance of the applicants in this case is 

that after the scale of pay of Dratigatsmenr~r~. II & III 

v1ere revised pursuant t o the a \vard of Boar<i of Arbitration 

in the c use of central public works Department. the nex 

r e s ult wus that the scale of feeder cadre be came more than 

the promotional post. As a r esult of 'Vlhich, being aggrieved 

the applicants gav e ~~eir representations to the authoriti~s 

pointing-out the anornaly as a r es ult of revision of the 

pay-sca l es of Draf tsrnan Gr . I, II & III (page 34) • In the 

representations, the applica nts had submitted that even-

though the pay-sca l es of Draughtsmen have been r evised to 

higher sca l e , but the scal e of Asstt. Artist and Artist 

which \·1ere the next promotiona l post £rom the feeder cadre 

of nraughtman \·;er e totally i gnored. FOr example 

submitted that he was promoted ~D~ghtsman to 

- He had 

Asstt. 

Artist w.e.£. 1.4.1 980. but had he OQ•a• r ema ined Asstt. 

Artist till 30.5.1983 &wl his pay would hav e been fixed 

in the pay-scale of ~. 330-560/- notionally w.e.f. 30.5.83 ~nd 

actually w.e.£. 1.11.1983. but as the Asstt. Artist, he \~as 
, 

in the pay-scale of Rs. 33 0-480, which \oJOuld be lesser t han 

~ the feeder cadre post. Thus. he h a s submitted that 

this case needs to be examined and appropriate orders to be · 

passed on the same. Annexure A-7 to A-9 are the r epresentations 

g iven by all three applicants. 
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' 3. '!he respondents vide their letter dated 23.6.98 

informed J.S. Bali - applicant no.1 that the case regarding 

interpretation of pay-sca l eSof Artist cbf IMA have been· 

referred to the Minis try of oef ence for finalisation. 'ltte 

Ministry of Defence had intimated that anomalies will be 
• 

t aken up only after the constitution of Anomalies committee. 

4. It is submitted by the applicants• counse l that 

thereafter neithe r any order was passed by the r espondents. 

no r they were intimated as t o what ~happened pursuant 

to the said l etter. 'Ibe:f wer e not even aware wheliher the 

matter wa s p laced before t he Anomalies committee and if 

so. what was the ultimate decision t aken by t he .Anomalies 

Committee. Therefore . a pplicants• counsel fairly submitted 

tha t since the latest pevelopment was not known to either 

side. it would be in the interest of justice to dispose off 

this case by giving a direction to the respondents that 
yet 

incase the matter has notlbeen placed before the Anomalies 

Conmittee. the same may be done within a stipula t t;d period 

of time and inca se the matter h a s been pla c ed b efore the 

Anomalies committee. tdl4 decision *hereof may be communicated 

to t11e applicants. 

s. The counsel for the r e spondents was a lso not in a positio1l 

-n to t ell us ·as to \'Jhat ~s happened after tl1e l etter dat ed 

23.6.98 i ssued by the respondents and addressed to the 

•PPlicants (page 19). '!he r e s ponden t s• counsel sub:nitted that 

these pay scale s were made applicabl e to the Ministry of 

Defence only by l e tter dated 15. 9.95 (page 30). therefore. 

it would not h ave affected the a pplicants • 

6. we h av e heard both the counsel and perused the 

pleadings as well. 

1. It is seen in para 4.9 of the o.A •• applicants have 

specifically stated that the above mentioned r evised pay­

scales of oraughtsman Gr.I.II & III were made applicable 

in all GOvernment of I ndia offices/oepar~ments subject 

-c e4mn'.Let1og certain l ength of service 

I 
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in a particular grade. They hav e further stated in para 

4.lo. of the o.A. that the benefit of revision of pay-scale s 

of Draughtsman Gr . I. II & III was given w. e .£. 13.5.82 

notionally and actually w. e . f . 1 .11.1 983. In para 4.11. 

they have stated that when th~ scales of pay of nrau¢itamen 
-

Gr.I,II & III were revised on the basis of Arbitration 

Award in the case o f CP\llD, the re has been no r ev ision of 

pay- scales of Asstt. Artists in I i'1A. Dehr adun. rn the 

count er affidavit, t he r espondents have stat ed that 

the contents of par as 4.9 & 4 . 10 are 'ti!~ matter of r ecord. 

Even otherwise , perusa l of t,1e l etter dated 15. 9 . 95 a lso 

shows that the benef it of r evision of pay-sca l es woul d be 

given w. e . £ . 13.£.1982 notionally and actually from 

1 . 11 . 1983 in r espect of Draughtsman who fulfill ed the 

requirement r elnting to the perlod of service mentioned 

in clause (1) a bove before 13 . 5 . 1 982 . rn any c a se, 

the r espondents have thems elv e s recommended the c ase 

of the applicants for b eing r e - examined for upgradation of 

the payTs c a l e vide t heir l e tter dat ed 9 . 4 . 96 at page 44 

and the applica nts were informed vide l etter da t ed 23 . &. ~8 

that anomaly will be t aken up onl y after cons~itution of 

the Anomalie s Corrunittee , it is c lear that the respondents 

wer e a l so sa ti sf ied tha t there '\vere certain indeed anomaly 

which r equired to be exami ned . Since thereafter the l atest 

dev elopment '\vas not Jcnown to e i ther side .. \-1e a1:e disposing 

off t '1is o . A. by giving a dir ec .:._r r. ..:.o the respondents as 

follows : 

(i) rncase the matter hadbeen p l aced before the 

Ano malies Committee , as re~erred t o in the l ett er dat ed 

23 . 6 . 98 and the matter hadbeen oxamined .. in that case 

the respondents shall i n timate the out-come of the said 
, 

committee to the applicnnts '"i thin a period of two 

months from the tln t e of re~ei~t of copy of this order . 
-

rt goe$ wit hout saying thut t~c order shoul d b~ a 

r e a soned and speaking o rder. 
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(ii) rnca s e the ma tter h <J s not been !)l a c ed b efore the 

Ano malie s c om1nittee . i n t ha t c ase. s t eps shou ld be 

t aken by the r e spondents to p l a c e t h e ma tte r before 

the Anoma lies Committee within a p eriod o f two months 

f rom the dat e o f r e c ei p t o f copy o f this o rder a nd I 
communica t e t h e clec ision talten t he reof to t l1e app liciints 

wi t !1in a period of two rno n ths ther eaft e r. 

8. \·lith the abov e diee ction, t he O. A. s tands d i s pos ed 

o ff without a ny order as t o costs . 
, 

\ 

ME?-1B ER { J) l'1Et.fB ER {A ) 

Gil{ISH/ -
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